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CEMTIAL ADMIMISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NECW DELHI.
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Hon 'ble Or. J .
Hon'ble Sh. 5.0, Biswas, M

e

br. P.P. Singn, .

3/0 Sh. Kundan Singh,

Rfo Seotor-111, House No.3Zl,

RUKL Puram, Mew Dselhi. weew  hpplizant

f“v | P e

{through Mro. Meera Chhibber, advocate)

of India througn

=
-
O

its Secretary,

Ministry of Health & Family Wolfare,

Govt., of India, MNirman Bhawan,

Mew Delhi. .. Recpondant -

{through Sh. A.N. Aggal, Asstt.)

ORDER{ORAL)
Honble Dr. Jose P. ¥Yerghese, Vice-Chairman(J)

This applicabion has been (ilcd agalnst the

suspef&ion order dated 8.11.192%¢. The said susponsion
ordor has been  passzed on the ground that the criminal
offence 1o under investigation and the applicant
remained undar  detention for  about a month. Ths
suspension ordei on the face of it shows that it is a

Jeemed suspenzion.
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the same was  also considered by an ord:
and Lt is etated‘ in the said order *that the =gid
suspension order has  been reviewsd and 1t hasz  beaen
consiuered that 1t Is not a it case to reveks the

sUspension order.
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subsistence allowance in this case in accordancs  with
che law. Motices were  issuacd to the rasponcant:s for
that purpose and today the departmenial representative
who is praescnt, btas  produccd an order  oommunicating
that supsistance allowance will be pald in  accordancs

€.

The learnad gounsel for bhic applicant .tatesz

: Jo ey e de b T e PR e R o . AT e N N S T o .
that nothing has beoen dons in the penclng ocrimiibal casz

applicant. It waz also apprehandod that o the order
dated 12.5.97 it iz stoted thot tho cpplicant would be
kept under cuspension indefinctely untill CUELT files
the chorgesheet and only the ai g

tikely bto review bhe ordor of

P R SO SR e g o Do ey e o L "
Since une origlinal suspension order has been
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pacsed only 1 Movenmber 1996, the raview of the zams
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ynder the rulaes  whether the chargesheest has

o not by the C.B.I. & review of tho suzpencion order

le a matter for the respondents tu sae whether the

continuation of the suspension orasr N the

clroumstances . Is Justifiad or not. Such a dscizicsn

ghall be taken - up forthwith within 15 days of the

receipt of a of this ordsr and the szid order
.

shall be communicated to  the applicant by rogizters

post. It is

suspension order undei the rules is reguired ®
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within six months and Fhiz shall not be delayed on the

ing or the C.E.1.

With the aforesaid abearvations, this 0.4

(8.F. DiSwas) - (Dr. Jose P. Verghese]
fember(A) Vice-Chairman(J)




